
Oren Court. 

Can ral Administrative Tribunal, 
Allahabad Bench, Allahabad. 

Dated: T is the 71st day of January, 2rrO. 

Coram: 	nible Mr. S. Dayal, A.M. 

Hon 'ble Mr. Rafiq Uddin, JHM. 

ginal Application No _ 	_ 171j of 1002, 

Surai P asad 
s 	Sri Ram Dulare, 
r 10 vil age R. F.O. 

irzapur .  
Petitioner 

• • • 

(Throug Sri S.K. Om, Adv. and 
Sri P.K. Kashyap, Adv.) 

Versus 

. Unio of India, 
thro oh Deputy Chief Personne l Officer (Construction) 

Nort ern Rai lway,  , Ka shmere Gat 
De lh —6 . 

2. Deru y Chief Enoineer (Construction), 
Nort ern Raillay, 

Allahabal. 

3. Sen or Civil Engineer (Construction) 
Nor. ern Rail ay, 
411 habad. 

4. Chief Permanent Way Inspector, (Construction)—I 

Not hero Railway, 
All habari. 

. . . Respondents. 

(Throu h SriG.F. Agarl-al, Adv.) 

Order. 	( Open Court) 

(By Hon eble Mr. S. Dayal, Member (A.) 

This application has been fl led by the 

application for setting aside the order dated 37 
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nd issuance of direction to the respondents 

terfere in the peaceful working of the 

as Trolleyman in the grade of 775-1C25. 

It has been mentioned by the applicant 

rplication that he was initially appointed 

rmanent Way Inspector (Construction),Northern 

Allahabel as Trolleyman on 17.9.76 on casual 

e as granted temporary status with effect 

1.82 after passing medical test in category 

applicant claims to have appeared in the 

q test for Trolleyman in the pay scale 

5-1025 he ld on 20.1.00 and was declared 

ly fit in A-3 Category but as surprised to 

s name inthe list as Bann man instead of 

10.9.92 

not to i 

applica 

. 

in his 

under P 

Ra i bray 

basis. 

from 1 

A-3. Th 

screeni 

of Rs.7 

medical 

find hi 

Trolle man. He made a representation on 10.7.90 and 

the S nior Civil Engineer by letter dated 0.8.0e 

nied to Dy. Chief Personnel Officer, Norther 

that the arrlicat 4s designation was shown 

man instead of Trolleyman in the list sent 

ening. The applicant c 1 ims that he was 

a service book in which is designation was 

d as Trolleyman and the applicant believed 

s designation had been corre'scted. He has 

ed that his identity card, family pass 

ical card show that his designation was 

man. He has sought the setting aside of 

dated 10.9.9% by which he applicant has 

designated from Trolleyman to Gangman and 

under Chief Permanent Way  Inspector , Northern 

Allahabal. 

3. 	The contention of the respondents is that 

dre and pay scale of Trolleyman and Ganaman 

)\` are t. e same. On our query the representative of 

recomm 

Ra i lv a 

as Can 

for sc 

issued 

mentio 

that h 

me ntio 

and me 

Trolle 

letter 

been r 

posted 

Ra dma 

the c 
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the department clarified through learned counsel. 

for the respondents that Trolleyman is to be 

promoted as Head Trolleyman and Gangman is posted 

as Head Gangman and therefore, the contention that 

it is common cadre or common category can not be 

accepte d, j.f the contention of learned counse 1 for 

the respondents was correct, there was no necessity 

for relesianation of post anci a simple or-'er of 

transfer would have sufficect„. There was no need to 

mention that due to reduction of Trolleyman there 

was a need to redesignate the applicant as a 

Gangman which has been done in the impugned order. 

4. 	The impuaned order shows that the applicant 

was redesignated because of reduction of posts of 

Trolleyman. If reduction had occurred, the respondents 

had to follow a certain method in redesianatina 

Trollernan. The applicant has mentioned that persons 

junior to him are still retained as Trolleyman. He 

has also mentioned that several Trolleyman who 

were not fit for Trolleyman, even then they 

retained on the post of Trolleyman. 

	

5. 	It is clear from the pleadings that the 

redesignation of the applicant on account of some 

mistake and that the respondents had not considered 

seniority or fitness of persons in retaining as 

Trolleyman or re.desianating aS Ganaman. 

	

6. 	We, therefore , set aside the impugned order 

dated 10.9.92  in so far as it re late s to the  

applicant and direct the respondents to consider 

the claim of the applicant for ithe post of 

Trolleyman and if the applicant is to be redesignated, \ \7  

Were 



ta,k4e_ 
e given an opportunity of shol..-ing 

y order of retie signation is passed. This 

.7,50ter within a period of three month s 

late of communication of this order . There 

nr) order as to costs. 

 

Member (J. )  Member (A . ) 

he may 

be fore a 

ih a 11 he 

from the 

shall b 

Na fee s . 


